o GOVERNMENT OF CHHATTISGARH .
LAW &LEGISLATIVE AFFAIRS DEPARTMENT, MANTRAI/AYA. e
'MAHANADI BHAWAN, NAYA RAIPUR (CG. ya02002

 ORDER |
 Raipur, dated 25/08/2015' |

i _F No 8269/2675/XXI—B/C G 115 In exerolsc of the powers conferred by Section
3 of the F_amlly Courts Act 1984 (No. 66 of 1984), the State Government, in
: or “Hig] ot Chhattlsgarh hereby, nakes - further
catloﬁ No. 1507/D- 397/XXI-B/C.G/05 dated
N2 ated * 30062012, No. 6600/2432/XX1-
_ B/C G. / 13 Ralpur dafe d 0.1 08 2013 an_ 6404/2209/XXI-B/C G /14, Raipur, dated

2 1/07/2014 (as amended'-from time ¢

otlme) namely- N

. ':'In Schedule—ﬂ of the sald notlﬁcat:lon,

o .'1. for the entnes in ser1a1 No 3 4.5 & S-A_ of the schedule, the following shall"”
be subst1tuted namely - . | SRR

'_S. T Name of the Court Headquarters . -Jurisdiction
No. ' & dlstnct R
\ -1 Ne)ie o _(4).
N 3,‘ Court of Pr1nc1pa1 Durg . . .‘-C1v11 D1strlct Durg
ER Judge Famﬂy Court o S
S I Durg . oo ' Ao
4| Court GfISt ;| Durg - | Civil District, Durg-
P - |sAdditional Pr1nc1pa1 A - | Note- He shall try cases
<1 - | Judge, Family Court S transferred by the Principal
_ Durg . , 'Judge,Famﬂy Court, Durg
5 Court of II“d T (@Dbwg . .(a) ClVﬂDlStl‘lCt Durg .
: Addruonal Prmolpal LT “Note- He shall try cases
| .Judge Famﬂy Court Sy transferred by the Principal -
' Durg AR SR -Judge,Famﬂy Court Durg
(b) Additional - - (b) Torrltorlal Jurlsdlctlon of
place of sitting at. C1v11_ Court, Balod
Balod foraweek RO
“in every month e ]
%



Solen

5-A Court of IIIrd = (a) Durg . |{a) Civil District, Dutg
| . | Additional Principal | Note- He shall try cases
S Judge, Farmly Court (b)- Additional transferred by the Principal
N Durg S place of 51ttmg at 'Judge Famﬂy Court Durg
L Bemetarafora |
B ST week in every - -(b) Terr1tor1al Jur1sd1ct10n of
RN ‘“" ﬁth""‘"‘""‘ o Civil-Court-Bemetara -

o ] _:"': "'nd_ in the name of the’
Governor of Chhattls/garh

(A K Samantray)

: Prmetpal Secretary -
Government of Chhattisgarh

Law and Leglsiattve Affairs Department

..'._'.'.Endt No. 8270/2675/XXI—B/C ens dated 25._03.'2015
- Copy: forwardedto- L ' L

1 -,:_Regtstrar General H1gh Court of Chhattlshgarh Bllaspur, _w1th reference to
- memoNo, 6248/111-8- .2/2001, Bllaspur, Dated 07" August, 2015 :

2.0 -Prlvate Secretary to I—Ion’ble Law Mrmster, for perusal

3 :Prrvate Seeretary 1o Prmc1pa1 Secretary, Law Govt of Chhatttsgarh
Mantralaya Rarpur for perusai = o .

4, - Prmctpal Judge, Famrly Court Durg/ Ist Addltmnal Pr1ne1pal Judge Famtly
Court,” Durg/ II** Additional. Principal Judge Famﬂy Court, Durg/ 111”’
Add1t10nal Prlnctpal Judge Family € Court Durg SR _

for 1nformat1on and necessary aotlon

5. _Deputy Dtrector, Govt Regmnal Prmtlng Press, in front of Indravat1 Bhawan,
' Naya Ralpur for publication 1 in the forthcommg Gazettes (Extra Ordmary)

/j\cé\\)

% . (Vijay Kumar Hota)
' Additional Secretary
" Government of Chhatttsg h
Law and Legislative Affairs Department




